— e
' v . "*u_.
B .

' IN THE CENTRAL ADNINISTRRTIVE TRIBUNAL HYBERRBRD gENCH
' : AT HYDERABAD.

0.A.ND.499 of 19964

Betueen Datod: 27 441996

C.K;Lakshmi Narayand vos Applicant

§ And
1 The Sub Oiwisiohal pPficer, Talacommunication, hittoors
2, The Telecoh District Manager, Tirupatl. |
3, The Chisf Gaheral Manager, Telacom, A.P.Circley Hyde
4, Tha Telacenl District Manager, Anantapule

5, The Sub Divisional Officer, Telacemmunicationg, Hindupurle

6, The Sub Bivisional B?Picer._Talecommunication , Anantapure

cob naspondents

Counsel for the Apglicant + Srie K ,Yanka teahwar Rao,

counsel for the Respondents @ spi. VoBhimanna Addl. casCe

L

Hon'ble lr. RoRangarajan, pAdminis ratiwe'ﬂumher'

Contdzese2/=



- 0.A.499/96. Dt. of Decision :|32+#04-96.

CRDER

I As per Hen'ble Shri R. Rangarajah, Member (admn.) X

The applicant in this OA was engaged as a Casual
Mazdeor frem 01-07~1968 to 30-06~1989 and asgain from 13-02{90
to 30-06-1990, Thereafter he was nct re-engaged. It is sftated
that he had werked for 926 days(@ﬁ‘casual service guring that
i resAE
peried. But frem the above details it lecks very _that he

had put in enly 926 days of service when he was éngaged ag Casual

Mazdeer ¢rom 1968 te 1989, Euen—zgxer there ase breaks thenmumbey

efdays—werked during that peried. gppERrs—twhe—tee—mesgre. Hence,

the respendents sheuld check the casual service ef the apélicant

befere any action is taken te revengage him in pursuance ¢f this
order. N
2. The applicant having werked in the department earlier

_had,
. EZF”EEEEE'#ame knewledge in regard to the werking of the department.

Somay 7 1
Hence he has to befreferred if there is work in future i{preference
te freshers frem {he open market. Hewever his leng absence after

L]

30=0€=90 cannet be*Cendened,

3. ) _ In the result, the foellewing direction is gﬂnén:j

The applicant sheuld be re-engaged if there |is work
in future in preference to freshers grem the epen market in the unit
-s#rem which he was last retn§hched aftel éhecking the service rendered
by him earlier. If ip pufsuance of this order he is goifg to be

re-engaged none whe is already in casual service shall b¢ §is~engaged,

4, The OA is erdered accordingly at the admissjion stage .

- itself, Ne costs, . ————é%?iﬂ

(R, Rangarajan)
Member ( Admn. ’

Dated : The 22nd April 1996. lv1ﬂL

(Dictated in Open Court)
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- Copy tos~
1+ The Sub‘ﬁivisional ofPicar, Telecommunication, Chmttuorﬁ
2. The Telecom District Nanaga:, Tirupati.
3, The Chisf Gaberal Manager, Telacom, A.P.Circle, Hyd.
4, The Telscom District Manager, Anantapur.

5, The Sub Diuisionai Officer, Telecommunication, HindUpurﬁl
6. The Sub Divisional Officer, Telscommunicgtions, Apantapur,
& One copy ta Sri. K.\lankatashwara Rae, advecate, CAT, Hyd.
8. One caﬁy to Sri. vJBhimsmna, Addl, CGSC, CRT; Hyd.-

9. Une’capy to Libraryg CAT, Hyd.
13, One share coOpY e
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IN THE CENTRA( ,’-\DNINI_STR'F\TIUE TRIBUNAL
HYDERABAD BEMCH HYDERA BAD

THE HON'BLE' SHRI R.RANGARAJAN : M{A)

DATED: ’D-"z”k{)qéf
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B.A.ND, / 11?(}/q; '

ADMIT;K? AND INTERIM DIRECTIONS “ISSUED

ALLOJED -
DISPOSZD OF WITH OIRECTIONS-

DISMISSS
DISMISSED\AS WITHDRAYN

ORDERED/REIJECTED

NO ORDERS AS TO COSTS .
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